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SOUTH EASTERN COALFIELDS LTD. Petitioner(s)
VERSUS

MANKAMNA PRASAD TIWARI . & ORS. Respondent(s)

Date : 18-10-2023 This petition was called on for hearing today.
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UPON hearing the counsel the Court made the following
ORDER

1. Despite the respondent no.1 having been served through publication in terms of order
dated 24" April, 2019, none has appeared on his behalf so far.

2. In the interest of justice, no adverse orders are passed today.

3. In the meantime, learned counsel for the petitioner is directed to gather relevant
information as to whether the respondent No.1 who had superannuated on 1* July, 2007; has
vacated the company’s quarters or is still in occupation thereof; and whether the gratuity has
been released in his favour so far and if not, what would be the interest component payable on
the withheld gratuity amount, in terms of the impugned judgment.

4, List on 6™ November, 2023.

(KAVITA PAHUJA) (NAND KISHOR)
COURT MASTER (SH) COURT MASTER (NSH)
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